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11 22.60.58 Heard Mr. S.N.Kar, learned counsel for the OetlthDGr
and Mr, A.B.Misra,learned Sr, Standing Loumsel (Central)
for the respondents. Hearing concluded. Judgment‘dictated
and delivered in open court as per separate sheets attached
to the record & in V.A.Nc.358 of 1987 and the application
is digposed of accordingly leaving the parties to kear

their own costs. P Ada
Vice Chairman.

Ghbﬁ%uuﬂ; .) ‘




